CENTRAL ADMINISTRATIVE  TRIBUNAL

JABALPUR BENCH,  JABALPUR

Oed Nos 574/98

J aba}.pur,,r this the 27)‘:h June® 2003.

Honfb}.e Mr, Dl.Co.vemma, Vice “haimman W)
Hon'ble Mre A.KeBhatt,) Mermber (a)

H,Ne Tarkaswar /0«*ate R, .Tarkaswar,
Store Keeper,] Grade-I, Office of the
Cheif Engineer,j Jabalpur Zone,
Mipitary Engineer Services
(Barracks and Store Cadre Branch)
Jabalpur. ®o0veveenssecenes

( Advocate 3 Mre L.N, Hamdeo )
VERSUS

les The Union of India, through the
SeCretary, Ministry of Defence,
South Block, New Delhie 110001,

2. The Chief Engineerx,; Head (uarter
‘ entral Command, LucCknow.

-

3e The Chairman,} Do.P +C Board (COlOHQ]:,\
amar Singh)) "C/o. Head wiarters Chief
Engineer, Lucknow Zone,; LUCKnow .

4o Shri Devinder kumzr, Store Keeper

&+ I now Suwpervisor B/S II, Office
0f Garrision Engineer'; TR NN
Roorkee,i UdF.

S5e Shri KeR.Rajkantan, Store Keepex,
Grel now Apervisor B/s 1%, Office
of Garrisén “ngineer, Wil lington,

i
Applicant

Tamil Nadmge. csveceee Respondents

( advecate 3 Mr, FoShankaran for ML eB,Dasilva )



Leamed counssl for the gppliceant, Shri L .N.Namdeo
stated at the Bar that in the light of annexure aA=11,
‘. dated 5=7-99 and Amnexure A=12, Gated 9=7=99, the

applicant has been already promoted andthe grievance
of the gpplicant has been redressed. HenCe, the OaA

may be disposed of as infructucus.

2¢ It is ordered accordindglye Coat easye
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